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[Shri A, C. Guha)

(3) Statement ghowing the rep-
lies to the recommendations

noted in Chapter V of the

Fifty-seventh Report of the
Estimates Committee which
were not furnished by Gov-

ernment in time for inclusion

in the Report.

1333 hrs.
PUBLIC ACCOUNTS COMMITTEE

Soxry-FmsT REPORT

Shri Morarka (Jhunjhunu): Sir, I
beg to present the Sixty-first Report
of the Public Accounts Committee on
Para 147(ii) of Audit Report (Civil),
1966, relating to the Ministry of Edu-
eation regarding Misuse of Grants
given to the Rajasthan Mahila Vidya-
ys, Udaipur for the construction of
a Women's Hostel etc.
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The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): Sir, I beg to
move:

“That Shri Kishen Pattnayak,
a Member of the House, named
by the Speaker, be pended
from the service of the Houge
for ten days'

Shri Dinen Bhattacharya (Seram-
pore): What are you doing? After
ten days the Members will go for new
elections.

Mr. Speaker; The question is:

*That Shri Kishen Pattnayak,
& Member of the House, named
by the Speaker, be suspended
from the service of the Houge
for ten days"

Those in favour wil]l say “Aye”.

S 1 hon, Memb ‘Ayes”.

Mr. Speaker: Those against
motion will say “No",

the

Some hon, Members: ‘No",
Mr. Speaker: [ think the “Ayes
have it.

Some hon. Members: “Noes” have
i

Mr. Speaker: Let the lobbles be
cleared (Interruptions). Lobbies have
been cleared. I will put the motion
to the vote of the House. The ques-
tion is:

“That Shri Kishen Pattnayak,
a Member of the House, named
by the Speaker, be suspended
from the service of the House
from ten days.”
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' Shri Kapur Simgh (Ludhiana): Sir,
I rise to a point of order. Sir, ever
since you have occupied this Chair
you have established a precedent in
this House that all motions for suspen-
sion of Members should be treated as

practice in the House .of Com-
mons, from  where we  have
taken this rule, that whenever

this extreme step is taken against a
Member it is to be treated as quasi-
judicial proceedings. ‘The necessary
element of a quasi-judicial proceed-
ing is, firstly, that an accusation is
made against the Member—that s,
naming by you—and then, secondly,
a debate, no matter how short, must
necessarily follow so that all aspects
of the matter are examined. Then
the Member concerned also must be
given an opporiunity to defend him-
=elf berause il is a fundamental ele-
ment of all quasi-judicial proceedings
that a person accused must be allow-
ed to face the accusers. Here in the
rules we say that a Member may be
suspended by naming etc. etc, but it
is an established practice in the
House of Commons that they are al-
ways quasi-judicial proccedings and
they cannot be treated in the sum-
mary manner in which they are be-
ing treated here. The maller involves
not merely of a single Member going
outside the House. vou are by these
proceedings silencing the voice of a
million sovereign citizens of the coun-
iry by turning a Member out of this
House on the slightest pretext. This
practice has been going on in this
House and it is against the spirit of
the rules, it iz against the letter of
the rules, it is against the known
conventions of the House of Commons
and it is, according lo me, an act of
high-handedness,

Shri 8, M. Banerjee (Kanpur): Sir,
1 rise to a point of order,

Mr. Speaker: No, Sir. A point of
order has been raised,

Shri 8. Ni. Banerjee: Sir, can I not
rise on a point of order? If we can-
not, say 9o,
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Mr. Bpeaker: 1 have heard cae
point of order and I have to give my
ruling.

Bhri 8. M. Banerjes: One point of
order is not omnibus.

Mr. Speaker: Rule 374(2) says:

“lf a member is so named by
the Speaker, the Speaker shall,
on a motion being made, forth-
with put the question that the
member (naming him) be sus-
pended from the service of the
House for a period not exceeding
the remainder of the session:"

So, no debate or amendment is allow-
ed.

13.00 hrs.

Bhri 5. M. Banerjee: Please read
the rules.

Mr. Speaker: I have read the rules.

Shri §. M. Banerjee: Yesterday
also you asked Shri Priya Gupta te
leave the House, Then Shri Kamath
read out the rules. Now, what is
“grossly disorderly”? 1 have also
been ip this House since 1857, by the
grace of the people and nol of the
Congress or the Government, 1 do
not know the position which obtain-
ed during the time of Shri Mavalan-
kar. but during the time of your pre-
decessor, Shri Ayyangar there was
only one instance of suspending &
Member. Shri Arjun Singh Bhadovia
disobeved the orders of the Chair to
such ap extent that cven the Oppo-
sition Members did not approve of his
action. Then the Marshall was sent
and the Marshall requested him to go
away. Still, he did not go out. Im
that case, all these procedures were
correctly followed. Shri Kishen Pat-
tnayak simply wanted to say some-
thing about the university campus. He
said that it has been reduced to a con-
centration camp . . . (Interruptions).
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Some hon. Members: No, no.

Shri 8. M. Banerjee: These hon.
Members say “no, no" but none of
them has got the courage to go to the
wniversity campus. My point is this.
Shri Kishen Pattnayak is being perse-
euted. Here we have witnessed many
such instances where the Leader of
she House has suggested suspension
for 10 or 15 days and we on this side
have pleaded for its reduction to 3 or
4 days. So, I would only request you,
I would appeal to your sense of im-
partiality and justice. . . (Interrup-
tions). Sir, they have no brains;
their upper chamber is empty. 1
would only request you to consider
that Shri Kishen Pattnayak is as good
a Member of Parli t, as the Prime
Minister herself. The Prime Minis-
ter is not a member of the Lok Sabha;
she is'only a Member of the Rajya
Sabha. But Shri Kishen Pattnayak
is a Member of the Lok Sabha. Fur-
ther, this is the last session before the
general elections. So, my suggestion
is that you may ask him to go out
only for the day.

Shri H. N. Mukerjee (Calcutta
@entral): Could I make a submis-
sion? Even if under the rules you
ean proceed summarily, would you
not consider that in the interests of
the eountry and parliamentary life in
general, especially in the context of
the kind of thing which has been go-
ing on, all the resources of under-
standing have to be brought to bear
on this point? Today what happens
is, this city is in a state of seige, as
it were, and we do not know who is
the enemy, unless the people are your
enemies, That being the position, are
we going to repeat thig story of send-
ing out people, naming them and get-
ting them away from the service of
Parliament, and aggravating the posi-
tion, or are we going to do something

better in this regard? 1f Govern-
ment fails, Parliament can behave
differently. 1 understand, some-

fimes when you, being in the Chair,
vou feel provoked by the kind of con-
suct to which we cannot under the
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rules take exception, but, in the very
extraordinary circumstances of today,
a very supreme responsibility de-
volves on you ag a representative of
Parliament, when Government seems
to have abdicated all its power and
relies bnly on military and quasi-
military forces to suppress the aspi-
rations of the people. I do not know
why they are driven to this kind of
extremism. Would it not be desirable
toa , . . (Interruptions). May I ask
you at least to take counsel with the
Government, if they are capable of
giving you counsel in this particular
juncture ang then start writing on a
new slate? Now, what is the point
in the Prime Minister talking in the
way she did in her broadcast ...
(Interruptions) .

Mr. Speaker: Order, order. I do
not need any assistance at this
moment. Under rule 373 it is only
the Speaker who can decide what is
“grossly disorderly”; there cannot be
any debate on it and no other autho-
rity can judge it. We have passed

that stage. Rule 374 does not speak
of “disorderly conduct”. It relates
to defiance of the Chair. When the

Chair has asked a Member to go out
and he does not go out, then rule 374
comes into operation. Therefore, the
question of “grossly disotde.rly“ con-
duct does not arise here.

Then, it has been mentioned by
Shri Kapur Singh that he has seen
it in the House of Commons that a
debate is allowed. I will read the
relevant rule of the House of Com-
mons;

“If the offence has been com-
mitted by a Member in the House,
the Speaker forthwith puts the
question, on a motion being
made, no amendment, adjourn-
ment or debate being, allowed,
that the Member be suspended
from the service of the House™
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S0, now the question is:

“That Shri Kishen Pattnayak,
a Member of the House, named
by the Speaker, be suspended

from the service of the House for
ten days."

The Lok Sabha divided:

Division No. 8]

Achal Singh, Shri
Alsgesan, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shei
Bal Krishna Singh, Shri
Balmiki, Shri

Barua, Shri R,

Barupal, Shri P. L,
Bamappa, Shri
Bhargava, Shri MR,
‘Bhatkar, Shri

Biat, Shri .R.S.
Borooah, Shri P, C.
Chanda, Shrimatl Jyotsns
Chandak, Shri
Chaturvedi, Shri 5.N.
Chavan, Shri D.R.
Chavan, Shri Y. B,
Chavda, Shrimati Johrabes
Das, Dr. M.M.

Day, Shri B. K.

Dey, Shri 5. K.

Dighe, Shri

Dixit, Shri G. M.
Dwivedi, Shri M.L.
Elaysperumal, Shri
Ering, Shri D.

Pirodai, Shri

Ghosh, Shri Atulys
Guha, Shri A. C.
Gupts, Shri Shiv Charas
Harvani, Shri Ansar
Hazarika, Shri J. M.
Heda, Shri

Hem Raf, Shri

Igbal Singh, Shri
Jadhav , Shri M., L.
Judhay, Shri Tulsidas
Jamuna Dewi Shrimatl
Jedhe, Shel

Jyotishi, Shri 7. p.
Kedaria, Shri C. M.,
Ebadilkar, Shri

KEhan, Shri Shahnawar
Khanna, Shri Mehr Chand
Kisan Veer, Shei
Kotoki, Shri Liladhar

Bancrice, Shri 5. M.
Barus, Shri Hem
Bhattacharys, Shri Dioes
Bhecl, Shei P.H?
Chartriee, Shri H, P,

AYES

Kripa Shankar, Shri
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Muhishi, Dr. Sarojini
Malgichami, Shri M.
Mallick. Shri Rama Chandrs
Masuriya Din, Shri
Matcharaju, Shri
Mathur, Shri Harish Chandrs
Mehrotra, Shri Braj Bihari
Mehta, Shri LR,

Mehta, Shri Jashvant
Melkote, Dr.

Mengi, Shri Gopal Datt
Minimata, Shrimati
Mishra, Shei M. P,
Misrs, Shri Mahesh Dutta
Mohgin, Shrl

Morarks, Shel

More, Shri K.L.

Muik, Shri D. J.

Maik, Shri Maheswar
Muskar, Shri P.5.

Mayak, Shri Mohan
‘Mirsnjan Lal, Shri
Pande, Shri K. N.
Pandey, Shrl R. 5.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Parashar, Shri

Patel, Shri Man Sinh P.
Patel, Shri . R.

Patel, Shei Ruieshwar
Patil, Shri D. B,

Patil, Shri M. B.

Patil, Shri 5. B.

Padil, Shri 5. K.

Patil, Shri Vasanirso
Prabhakar, Shri Naval
Prawsp Singh, Shri
Raghunath Singh, Shri
Rais, Shri C. R.

Rojdeo Singh, Shri

NOES

Gopalam, Shri A- K.

Gupia, Shri Kashi Ram
Kachhavaiys, Shrl Hukam Chand
Kakkar, shri Gewri Shanksr
Kandappan, Shri S.

[13.07 hrs.
Raju, Dr. D. S,
Ram Sewak, Shri
Ram Subhag Singh, Dr,
Ram Swarup, Shri
Hamdhani Das, Shei
Reo, Dr. K. L.
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Rao, Shri Rameshwar
Rao, Shri Thirumala
Reddi, Dr. B. Gopsls
Reddy, Shrl H.C. Lings
Reddy, Shii Surender
Sadhu Ram, Shri
fanji Rupii, Shri
Sarma, Shri AT.
Sen, Shri P.G.
Sham Nath, Shri
Shankaraiys, Shri
Sharma, Shri D.C.
Sharma, Shei K. C.
Shashi Ranjsn, Shri
Shysmkumari Devi, Shrimati
Siddananjapps, Shri
Siddhanti, Shri Jagdew Singh
Siddish, Shri
Sidheshwar Prasad, Shri
Sinha, Shri Satya Nareysn
Sinha, Shrimat Terkeshwar
Snoatks, Shri Nardeo
Sonavane, Shri
Subramaniam, Shri C.
Subramanysm, Shei T.
Sumat Prassd, Shri
Tiwary, Shri R. 5.
Tula Ram, Shri
Tyagi, Shri
Uikey, Shri
Upadhayaya, Shei Shive Dwtt
Vaishya, Shri M. B.
Varma, Shri Ravin dra
Venkatasubbaiah, Shel P.
Wadiwa, Shri
‘Wasnik, Shri Balkrishne
Yadav, Shri Rem Harkh

Kapur Singh, Shri
Kar, Shri Prabhst
Koya, Shri

Knihnapal Singh, Shri
Maurys, Shri B. P.
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Mukerjee, Shri H. N.
Nair, Shri Vasudevan
Pandey, Shri Sarioo

Pattnaysk, Shri Kishes

Potvekkatt, Shri Singh, Shri Y. D.
Mr. Speaker: The result of the
divigion is: Ayes 138, Noes* 20.

The motion was adopted.

8hri A, K. Gopalan: Sir, we are
all going out., What is happening in
the country? People are being shot
outside. The ‘Government policy is
such , .. il

An hon. Member: Go away.

Shri A, K. Gopalan: Who is he to
ask me to go away?

Mr. Speaker: I now request Shri
Kishen Pattnayak to leave the House,

Shri A. K. Gopalan: People are
being shot outside and now parlia-
mentary democracy is dead. These
people on the other side do not be-
lieve in parliamentary democracy ...
{Interruptions) .

(Shri Kishen Pattnayak, Shri A, K.
Gopalan and some other Members
left the House).

13.08 hrs.
BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affatrs and Communications (Shri
Satya Narayan Sinha): With your
permission, Sir, T rise to announce
that Government Business in this
House during the week commencing
21st November, 1966, will consist of: —

(1) Consideration of any item of
Government Business carried
over from today's Order
Paper.

(2) Further consideration and
passing of the Constitution

. NOVEMBER 18, 1066

Raghavan, Shri AV,
Ram Singh, Shri

Roy, Shri Saradish
Shastri, Shri Prakass Vi

B.O.H,

Utiys, Shri

Verma, Shri 5.L.
Vimls Devi, Shrimati
Yashpal Singh, Shri

(Twenty-first Amendment)
Bill, 1966 and the Represen-
tation of the People (Amend-
ment) Bill, 1866, on Tuesday,
the 22nd November, 186€
after disposal of Questions.

(3) Consideration and passing of:—

The Goa, Daman and Diu (Opi-
nion Poll) Bill, 1966.

The Police Forces (Restriction
of Rights) Bill, 1066, as
passed by Rajya Sabha.

The Indian Tariff (Second Am-=
endment) Bill, 1966,

The Seeds Bill, 1964, as reported
by the Select Committee.

The Patents Bill, 1965, as report-
ed by the Joint Committee
of the Houses,

(4) Discussion on the student un-
rest and trouble in recent
months on a motion to be
moved by Shri Harish Chan-
dra Mathur and others on
Wednesdav, the 23rd Novem-
ber, 1966, al 4 p.M.
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*Shri Lakhan Das, also wanted to vote for ‘NOES', as per his subse-

quent intimation to the Speaker,



